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CENIRAL ADMINISTRAT IVE TRIBUNAL
ALIAHABAD BENCH
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Allahsbad this the 15 Day of November 1996,
Original applicaetion No, 947 of 1994.

Hon'ble Dr. R K, 3axena, JM
Hon'ble Mr, D,S., Baweja, AaM

Shri T.N, Mishra a/a 57 years,

S/o Lste Sri Rem Pyare Mishra,

R/o 39A, Ganga Ganj, Allahsbad

& working as Section Supervisor
B.C.R. Grade III, C.T.O., Allahabed,

e e s o8 Appli’dﬁt.
c/a Sri R, Tewari
Versus

1, Uniond India through the Secretéry,
/o Communicatiors, New Delhi,

2. Director of Telegraphs Services, Ofo
Chief General Manager, Telcom, U.P. Circle,
Lucknow,

3, Director General, Telcom, S@nchar Bhawan,
Sansad Marg, New Delhi,

4, A.K, Mallik, Section Supervisor, B.C.R.,
Crade 1V, CIO, hll&hdb d.

5, 1Islam Ahmad, Section Supervisor, BCR,
grade II, CIO Allahabad,

«es+. Respondents.
c/R Sri N.B. Singh
ORDER (ORAL)
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Hon'ble Dr. R.K., Saxena, JM

This O, , was filed by Sh. T.N, Mishra claiming
his promotion from grade III to grade IV. The brief facts
of the cese are that the applicent was appointed os Signa-
ller and was promoted &s Supervisor élso but he was denied
the promotion to the post of Sr. Supervisor whereas the
persons who were junior to him were giveén the said
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promotion. Feeling aggrieved ty his not being promoted

this 0.,A, was preferred,

2. The respondert s comtested the case and filed

counter reply to which was filed rejoinder,

3. During the pendency of the 0.A, the dpplicant
moved Misc. application No, 2370/96 for withdrawl of the
case. Sh, R.K. Tiwari coumsel for the applicent and Sh, §,
K. Anwer proxy counsel to SH, N,B, Singh counsel for the
respondert s arc presemt, Sh. Tiweri mekes & statement &t
bar thet the applicetion for withdrawl has been moved on
behalf of appliceant and the same was signed by the applicant
and he himself. He corntends that the relief which is
claimed through this 0,A, was already cranted to the
dpplicamt enc therefore the dpplicent dosnot want to

proceec with the case, 1Ip view of these circumstances the

O, is dismissed as not or essed,
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